No. : 7526 Date : 13.10.2022

To,

The Hon'ble Justice of National Green Tribunal
Principal Bench, New Delhi.

Sub.: Preliminary Objection Report of Joint Committee Constituted in OA
No. 407/2022 in the matter of Narayan Das Tulsani V/s State of
Rajasthan

Ref. Hon'ble NGT order dated 11.07.2022

PART-I : History of Narayan Das Tulsani

1. ARTICTGTE el Y3 . {3 =g e 3 65 a9, U—13, BRoll TR, Ja=gy],
GBR B 47 991 A PR dvel, dhaRrN, [(ARee snfe &1 Iares vd fama
o1 froara sienfire &a /@Ry sienfiie a5 fiomx & fear o 381 21 Rger
fowel 9 99l &7 Turn Over Rs. 109.27 Crore & <2l fUwel o9 a9l & ﬂ?ﬂﬂﬁ){
URIR ERT Rs. 1.70 Crore Income Tax IRGR &I AT AT 8| C.A. §RT SN
THTOT U5 Fo' T © | Anx-1

2, T & Ad! fo1. fIHMR §RT 1 BT U5 &. 2583 f3. 07.09.2012 & d&d bl
J—ue™ | 1979 @ W 3(W) & d8d 99 99 &1 offe] TR 39.62 RIS Pl
a9 @R @ ySrf sTs W@fUd @R+ =g Preferential Allotment &S 4.
$-593 ¥ 596 Ud UH—609 ¥ 615 HVl ieffid &3 faR (Project) dIdFR #
smafed fhd |

3. U8 & vergs Mowe ol fo. SR gRI1 991 goarg &1 Hier & Ex-Party

ey S, 25.11.2019 &1 WIRT fhar a1 f9adT wem siiier fS. 13.12.2019 & ded
gor 3Tl BRI 3feder HeIed, Wbl fol. BT uxgd &1 73 2 |

4. JT & s Wy A ol @ o gHaE & Hier ¥ (Ex-party)
fa. 25082021 @ g B & T3 | DT HH1 7 fgd i &, 4176

20.09.2021 & T8 IDC Yl 1. TAYR & AHeT 3. 23.09.2021 BT UKI PR ol T
off S f&h 3ot 3. 13.10.2022 I faaREl™ &1 (BT Ufd Herd 8) Anx-2

5. I8 b ®we gRT ol Sieife & f[awR (aRAren) dierR | srdfed q@osi
TR fafesT fAHT, wire vd 7=t & 16,54,17,819 / — U BT 49T (On Sources)
eI 10.10.2022 T&H fHAT 3T & GIHT 23.00 FRIE B ford §F 7 Loan Application
®I Hold X @1 & | C.A. §RT SINI UHIUT U5 oA & | Anx-3

Part-II : History of RIICO Karni Industrial Area (Extn.) Project Bikaner

6. g fb bt for, NemR gRT ol el a7 faar aRIATSTHT dTh™R BT LITg=T
Iy 2011 F BT TS 2 | fSTAB! Consent to Establish 3. 17.01.2012 &I YT &I TS |
ST fh f& 30.11.2014 G& d91 off (BTT Ufd e d 8) Anx-4

7. 8 & @1 fa. fiemR grR1 axoft sfenfiie aF fowar (@R ) fiaomR & dad
¥ Environment Clearance YT {3 =T U HYUs HE] Bl AT 6 TYUUs 3HY
A @7 sdfed fBRd T fSRIwT SIHIAT &3l 2,20,000 TFHIER 7 |

8. B f& T fo1. NHR ERT E.c. UM [ {997 YQUS 3fdeT HRAT AR TRBR
@ JITaRT 9T gRT 9N Siierd gRkud . J-11013/41/ 2006/1A.11(1) f<.
19.08.2010 &T Violation 2 | (BT Ufd e\ &) Anx-5

9. B b ol affenfies e fawR uRASHT didR 9 EC ¥ Yd D! qAT Udh ETed
yerf gars gRT fAfesT AT &1 April 2013 # oR®™ o) feam rw o St &
ARA AR & IRTF J-11013/41/2006-IA.II(I) Ministry of Environment &
Forests New Delhi 2. 12.12.2012 &T Violation & | (BT Ul Hel'™ &) Anx-6
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10.

11.

Date:

Place :

12.

13.

14.

2.

TE 6 Ap! fo1. PR gRT Bl ienfie &= R @RI ) ek & dad
H EC UTK $R B9 3Mdad U 3. 21.05.2014 & T UITARYT [T STAR & el
g febar T |

Jg & Mangi Lal Panwar Regional Manager RIICO Ltd., Bikaner §RI ERICER]
T # o3 . 3712 . 12.10.2015 & TEQ Undertaking U &I g T
fAdedT HRAT MATID BIT— (STAT U Hel' ™\ 8) Anx-7

I, Mangilal Panwar, Regional Manager of Rajasthan State Industrial
Development & Investment Corporation Ltd., Bikaner having its registered
office at Udyog Bhawan, Tilak Marg, C-Scheme, Jaipur- 302015,
Rajasthan, India, do hereby undertake for compliance of following laws
related to environment in all industrial areas under our jurisdiction:

1. The Water (Prevention and Control of Pollution) Act, 1974

2. The Air (Prevention and Control of Pollution) Act, 1981

3. The Environment Protection Act, 1986
12.10.2015

Bikaner
Sd/-
(MANGILAL PANWAR)
Regional Manger
RIICO Ltd., Bikaner

g 6 ol Sl &3 R (RIS dieR & ded § Ec ¥ 4d U& @Ml
geref gHIe T 3. 23.10.2015 &I IcUTE B IR™ & f&ar Tar| ot f& EIA
Notification 2006 &I Violation =t |

g & ITaRoT fA9RT SIqR g1 aroll s & faaR (URArSH) fidrR &
Ted # Ec 9. 978 f2. 11.04.2017 SR T TS |

T f& Jar o, iR gR1 EC # ifed W /3@l @1 Violation/ Non-
compliance U Ui 98 | &I ST &) B |

PART-III : EC No. 978 Dt. 11.04.2017 of Violation/Non-compliance

15.

16.

17.

18.

Jg f& EC @1 Violation/Non-Compliance & H&¥ H RSPCB SRR &RI

f& 02.09.2020, 05.10.2020, 04.01.2022 HT Show Cause Notice JbT fol. BN BT
SIRY fhd T |

I f& EC ®1 Violation/Non-Compliance & H&H H RSPCB SRIYR &1 Tcehlei
el WAl e YWl gRT 3G g U3 fQ. 13.07.2021, 08.04.2022 & d8d
yaverds fqere el o1, SRR T SR fdhd T |

g fd urefi gR1 EC &1 Violation/Non-compliance @& |a¥ # J&HAT /41
|fera / gafeRer faMRT /RSPCB d1dT+R /SRR /bl fol. bR /SIIgR - &l
fegwR 2019 | WRAS 2022 TF 9F UG I | AfeT fEi Y o grr
BRIATE] &1 PR D BRI AR Uil Bl #11 3MM&eN FAR Sl WIS, A T2
A feeTal 3 faeell & uF &, 5749 3. 30.03.2022 UMY fbar 1w |

PART-IV

T T & AFE TeEd ¥F fgeEd, A3 fdeell gRT Uil @& uF @, 5749 1
30.03.2022 TR YHE oid Y OA No. 407/2022 f&. 11.07.2022 &I QY & URT
9. 3 H U8 sifdd fdar fd— It would be appropriate to have a factual and
action taken report from a Joint Committee comprising of concerned
Regional Office of MoEF & CC, CPCB, CGWA, State PCB and District
Magistrate, Bikaner State PCB will be Nodal Agency for Co-ordination and
compliance.

G
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19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

3.

Jg f&b Nodal Officer RSPCB #1d-R gRT f2. 03.08.2022 & dgd Uit &I Al

far a7 | 7l H Regarding request to provide information in NGT matter
D ART DT TZ | (BT Ufd Hel' T &) Anx-8

Ig 5 urefl gRT U5 &. 6813 . 04.08.2022 & d8d NGT Matter & THERIT U
%, 5749 T2 30.03.2022 He* TTdS] RSPCB §1hR diaTeld H AfddiTd ®u A
Rd fHd | (@7 FH BT Uiy Hel'  8) Anx-9

I8 f& Nodal Officer RSPCB dlbT-R gRT fQ. 23.08.2022 I QIYSR 1.00 g9l &
a9 Uil @ gfad fear a1 f6 NGT Matter H Joint Committee & HERI
RSPCB dI&T-R HRITC H 1 8T & 319 37 oY |

Ig & uredl g7 3. 23.08.2022 BT TIUBR 2.00 I 2.30 I & SR RSPCB ATy
# SuRerd Joint Committee & ASRI BT EC Bl Violation/ Non-Compliance
A GG SR 2T ifaRad xSt STl drard T |

g8 & Nodal Officer RSPCB dldMR §RT fd. 24.082022 &I UK b T
SERIASl & JARTRET Two Set B AN BI g | deagard Wefl 1 9= %, 7019 f3TH
24.08.2022 & d8d Two set RSPCB bR BRI H fdTd ®U d Ud b
T | (T B BT 9T el = 8) Anx-10

g f& ureff gRT Joint Committee & TR R Heidex, fIH™R BT OA No.
407/2022 ¥ TG UF . 6893 . 09.08.2022 T AfaRad T, Ay uH
%. 7041 f&. 25.08.2022 & TBd WS URT /39 gRT UG fHa T | (U=l &7 Brar
gfd Hel' = 8) Anx-11

urefl §RT Joint Committee & e He¥l &d QRIfed (FIERvl, a9 Td Sty
gRecE HATED, SAYR) dI OA No. 407/2022 | WEiHd U3 H. 6897 fa.
09.08.2022 AT IfARET TdeT /e UF . 7039 fa. 25082022 & dgd W
URS /3¥9el §RT UG 5y T | (U & BRI Ui Fe' A ©) Anx-12

ureff §RT Joint Committee & HGRI YT HAR 9 (CPCB Bhopal) &I OA
No. 407/2022 ¥ FHf¥Id U9 %. 6953 fd. 12.08.2022 T ifaRad @ /Arey
U3 . 7037 2. 25082022 B dEd e e /S gRT UG f6d TR | (G @
BT U Wel' 8) Anx-13

ureff 8RT Joint Committee & AR HIfRd M (@<= oTdl UGN, TIYR)
@ OA No. 407/2022 & FH=fd UF %. 6896 . 09.08.2022 T SffaRad
dey /e UF . 7038 fd. 25082022 @& dEd W€ URE /$Hd gRT UG fhd
T | (T @ BRI Ufd Fe' A 8) Anx-14

PART-V : Joint Committee & TSR gRT OA No. 407/2022 I T=fXd U

. 588 fd. 18.09.2022 & &0 YA RUIC & Haw H

Preliminary Objection

I8 &b Joint Committee & Wawdl =1 310l RUIC & fd=g 4. 24 # sifdba fbar 8
6 CETP fUd &-4 &g HRll bR d1ex TarRR] HrSUseE dIhR Bl YEUs
H. SP 501 3. 26.07.2018 I 3frafed fam T 2 |

Ig b Bl TR d1ey TarRl BI8UseE gRT YEve |&dr gadl. 501 fa.
11.04.2022 P USRI X &A1 4T 2| Joint Committee & AGH & gRT el
Wl THR B Si9/Fdu_ Fal fbar 1 81 (@F B BT ufd Gl 8) Anx-15

I8 & Joint Committee & HEW §RT UKIA RUIC BT dalir1 AT 11 {54
OA No. 407/2022 & H&H H UF &. 7039, 7037, 7038, 7019, 7041 f3. 25.08.2022
& dgd g faRad dea /ey /st & Rulé # Her= =1 far mm 2|

...... 4,

o T EET
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31. I8 f& Joint Committee & HERII §RT RSPCB SRIYR §RT SRl Show Cause
Notice /3¢ IO YAT & Faw H bl W YHR &1 Comments/Advise/
View/Conclusion Rurd # 3ifed 7€ fod T g g 98 W< 8iam & &
Joint Committee & A&l RT 31U Haedl & farg &1 fbar 11 7 |

32. U8 f& Joint Committee & TEHI §RT UK RUIS BT el fbdr Tam foraH
OA No. 407/2022 & H&+ H Ui UF . 5749 fa. 30.03.2022 ¥ 3ifha fag 4.
19 15 @ Fe¥ # f&Al fl UHR & Comments/ Advise/View/Conclusion
RUie # sifda 781 fhar a1 g | A I8 W 8l & % Joint Committee &
R gRT U il &1 fAafs 21 fovar = 2 |

33. I8 b Joint Committee & WEHI §RT OA No. 407/2022 9§ F=f¥d ux .
24.08.2022 T4 25082022 & dBd UK /UNd SifdRad o /HAied / Sxas |
3ifha fa=g |. 1 W 5 & Fad # BT 1 YR &1 Comments/ Advise/View/
Conclusion RUE # sifea =&l fhar mr 8| a9 I8 W 8Ia1 ® & Joint
Committee & IR §IRT U= Hxiadl &7 fHatg &1 fovar Tar 2|

34. I8 f& Joint Committee & FSHI §RT UK RUIc & fd=g H. 31 9 32 § &1 T
3TRIT | T W BT 7 O urft & Ao g e @ IR @ T 7

31a: MUY e 8 b favg 6. 1 9 34 ¥ 3ifhd Tl /|iedi / TXTESll Bl 9/ AU
@R EC & Violation/Non-compliance ¥ THd Jdl & [vg FEATER SRIaE]

PR DI HUT DY | ATUDBT ART HUT SR |

| ((eramer
S~ el

el
ARIIVTET Jordr ! §F . fdherd =g
T—13, BRI R, YgYR), FEANT Ul & U, PR |

AT 9928912610, email:narayandastulsani@gmail.com

)

Copy to : Member of the Committee- 7530

1. Shri Bhagwati Prasad Kalal, District Magistrate, Bikaner

2. Shri Mahesh Dutt Purohit, Scientist 'C', Ministry of Environment, Forest and
Climate Change, (MoEF & CC), IRO, Jaipur.

3. Shri Praveen Kumar Jain, Scientist 'B', Central Pollution Control Board,

(CPCB), Regional Directorate (Central), Bhopal.

4. Shri Mohit Jain, Scientist 'B', Central Ground Water Board, (CGWB), Western
Region, Jaipur.

S. Shri Neeraj Sharma SEE & Regional Officer, RSPCB, Regional Office, Bikaner
(Nodal Officer)

oredf
sd/-
ARG gl 43 . fbee @ig gordari

T—13, RO TR, YgY<I, FEANT U & UTH, DT |
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S. Description Annexure Page No.
No. No.
1. | Copy of C A Certificate regarding Business 1 1-4
Profile of Narayan Das Tulsani
2. | Copy of the 2nd Appeal present before IDC of 2 5-15

RIICO Ltd. Jaipur against order dated
25.08.2021 passed by Chairman RIICO Ltd.
Jaipur

3. | Copy of CA Certificate regarding investment 3 16
made by Company at plots allotted Industrial
Area, Karni Ext. Bikaner

4. | Copy of Consent to Establish issued by RSPCB 4 17 - 19
Jaipur Dt. 17.01.2012 valid up to 30.11.2014
5. | Copy of the Office Memorandum dated S 20

19.08.2010 issued by Ministry of Environment
& Forests G.0O.I. regarding Violation

6. | Copy of the Office Memorandum dated 6 21-22
12.12.2012 issued by Ministry of Environment
& Forests G.O.I. regarding Violation.

7. | Copy of the Undertaking dated 12.10.2015 7 23
executed by of Mangi Lal Panwar, R.M. RIICO
Ltd. Bikaner

8. | Copy of Email of Regional Officer RSPCB 8 24
Bikaner (Nodal Officer) to complainant for
providing information & Documents regarding
to the matter pending before NGT

9. | Copy of the Letter No. 6813 dated 04.08.2022 9 25
given by complainant to Regional Officer RSPCB
Bikaner.

10. | Copy of the letter dated 7019 dated 24.08.2022 10 26 - 30
given to Regional Officer RSPCB Bikaner (Nodal
Officer) by complainant for necessary
investigation.

11. | Copy of letter no. 6893 dated 09.08.2022 & Ltr. 11 31-38
No. 7041 Dt. 25.08.2022 given by complainant
to District Collector Bikaner (Member of Joint
Committee)

12. | Copy of letter no. 6897 Dt. 09.08.2022 & Ltr. 12 39 -46
No. 7039 dated 25.08.2022 given by
complainant to Sh. Mahesh Dutt Purohit
(MoEF) Jaipur (Member of Joint Committee)
13. | Copy of letter no. 6953 dated 12.08.2022 & Ltr. 13 47 - 54
No. 7037 Dt. 25.08.2022 given by complainant
to Sh. Praveen Kumar Jain (CPCB) Bhopal
(Member of Joint Committee)

14. | Copy of letter no. 6896 Dt. 09.08.2022 & Ltr. 14 55 - 62
No. 7038 Dt. 25.08.2022 given by Complainant
to Sh. Mohit Jain (CGWA) Jaipur (Member of
Joint Committee)

15. | Copy of letter dated 11.04.2022 of Karni 15 63 - 66
Bikaner Water Enviro Foundation regarding
surrender of Plot No. SP 501

Date: 13.10.2022
o o ETE]
Narayan Das Tulsani

S/o Lt. Kishan Chand Tulsani
A-13, Karni Nagar, Pawanpuri,
Near Sahyog Park, Bikaner

Preliminary Objections In Matter of O.A 407 of 2022


OS
New Stamp


ANI— |

0,
RAJEEV AERON & COMPANY Opp. Bal Bharti School,

CHARTERED ACCOUNTANTS Cangoshahar Road, BIKANER (RAT)

Ph. : 0151-2944777 Mob. : 63754 50488
RAJIV AERON
- Mob. : 94142 48787, 82095 25948
. E-mail : rajivaeron@gmail.com

CERTIFICATE

This is to certify that M/s NAGAD NARAYAN AGRO FOODS PVT
LTD, CIN: U15203R]J2011PTC036109 having its principal place of business
situated at E-126 Industrial Growth Centre Khara, Bikaner for manufacturing
of sugar based products like Sugar candy Mix Variety & Toffee Mix Variety
have following turnover for the financial year 2019-20, 2020-21 & 2021-22 as
per books of accounts and Goods & Service Tax records produced before me;-

S.No. " Financial Year Turnover
1. 2019-20 11,95,51,218.00
2. 2020-21 15,08,36,269.00
3. 2021-22 16,82,75,729.00

I have verified the above balances from the books of accounts and GST
records maintained by the said company and certify that aforesaid
information is verified and certified to be true.

For M/s Rajeev Aeron & Company
Chartered Accountants

(CA Rajeev Aeron) Proprietor
M.No.073558

F.R.No0.028355C

UDIN: 22073558 AZNBUK9038

CENTRAL HOTARY
BIKANER (a1)
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RAJEEV AERON & COMPANY Opp. Bal Bharti School,

CHARTERED ACCOUNTANTS gziﬁzsgafharmad’BIKANER RAL)

Ph. : 0151-2944777 Mob. : 63754 50488
w ‘ RAJIV AERON
Mob. : 94142 48787, 82095 25948
. E-mail : rajivaeron@gmail.com

CERTIFICATE

This is to certify that M/s NAGAD NARAYAN AGRO INDUSTRIES
having its principal place of business situated at F-182 Bichwal Industrial
Area, Bikaner for manufacturing of sugar based products like Sugar candy
Mix Variety & Sweet Meat Mix Variety and trading of Sendha Salt, Packing
Material and other Chemicals have following turnover for the financial year
2019-20, 2020-21 & 2021-22 as per books of accounts and Goods & Service Tax
records produced before me;-

S.No. Financial Year Turnover
1. | 2019-20 14,73,54,870.00
2. 2020-21 14,48,90,451.00
3. 2021-22 15,40,87,556.00

I have verified the above balances from the books of accounts and GST
records maintained by the said firm and certify that aforesaid information is
verified and certified to be true.

For M/s Rajeev Aeron & Company

Chartered &ccou’ntants

(CA Rajeev Aeron) Proprietor

M.No.073558

. , F.R.No0.028355C

Dated: 13t day of October, 2022 - UDIN: 22073558 AZNDCJ3930

proto COPY SNED
Mol

CENTRAL NOTARY
U TRIKARER (Ral
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RAJEEV AERON & COMPANY Opp. Bal Bharti School,

CHARTERED ACCOUNTANTS

Gangashahar Road, BIKANER (RAJ.)
OFFICE :

Ph. : 0151-2944777 Mob. : 63754 50488
RAJIV AERON

Mob. : 94142 48787, 82095 25948
E-mail : rajivaecron@gmail.com

CERTIFICATE

This is to certify that Sh. Hitesh Tulsani Proprietor of M/s Hitesh
Marketing, having its principal place of business situated at Shop No.370,
Krishi Upaj Mandi Bikaner for trading of Sugar, Liquid Glucose, Whey
Powder & other chemicals have following turnover for the financial year 2019-
20, 2020-21 & 2021-22 as per books of accounts and Goods & Service Tax
records produced before me;-

S.No. Financial Year Turnover

1. 2019-20 6,82,08,410.00
2. 2020-21 8,84,65,980.00
3. 2021-22 5,11,14,875.00

I have verified the above balances from the books of accounts and GST
records maintained by the said concern and certify that aforesaid information
is verified and certified to be true.

For M/s Rajeev Aeron & Company

CharterEd éccountants

(CA Rajeev Aeron) Proprietor

M.No.073558
F.R.No0.028355C
Dated: 13t day of October, 2022 UDIN: 22073558 AZNBAJ6221
PROTO COPY ATTESTED |
LV
| G
CENTRAL NOTAR)

NGO
BIKAKER {Raj.)
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Opp. Bal Bharti School

Gangashahar Road, BIKANER (RAJ )
OFFICE :

Ph. : 0151-2944777 Mob. : 63754 50488
RAJIV AERON

Mob. : 94142 48787, 82095 25948
E-mail : rajivaeron@gmail.com

RAJEEV AERON & COMPANY

CHARTERED ACCOUNTANTS

CERTIFICATE

This is to certify that Sh.Narayan Das Tulsani, Anil Tulsani, Hitesh Tulsani, Smt.
Deepa Tulsani and Komal Tulsani residing at A-13, Karni Nagar, Pawanpuri,
Bikaner have paid Income Tax of Rs. 1,70,91,116/- (One Crore seventy lacs ninety
one thousand one hundred sixteen rupees only) for the Financial Year 2019-20, 2020-
21 and 2021-22.

The details of Income Tax paid in Financial Years are as follows:

S.No. | Particulars F.Y.2019-20 | F.Y.2020-21 | F.Y.2021-22 | Total Income
Tax paid

1. Narayan Das 12,45,203.00 | 13,36,838.00 { 12,26,789.00 38,08,830.00
Tulsani

2. Anil Tulsani 8,99,855.00 | 13,28,143.00 | 15,64,161.00 37,92,159.00

3. Hitesh Tulsani 14,18,508.00 | 18,92,878.00 | 23,02,604.00 56,13,990.00

4, Deepa Tulsani 3,18,455.00 | 4,15,157.00 | 4,75,494.00 12,09,106.00

5. Komal Tulsani 8,52,766.00 7,10,505.00 | 11,03,760.00 26,67,031.00
Total: 47,34,787.00 | 56,83,521.00 | 66,72,808.00 1,70,91,116.00

I have verified the above income tax payments from computation of -total income
filed by the taxpayers in corresponding financial years and certify that the aforesaid
information is verified and certified to be true.

For M/s Rajeev Aeron & Company
Chartered Accountants

(CA Rajeev Aeron) Proprietor
M.No.073558

F.R.No0.028355C _
UDIN: 22073558 AZBHKI3625

Dated: 10.10.2022
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3"0 @’Q ®:0151-2250410, 2250464
MOB NO. 9928912610 '
FSSAI: 10018013001679

NAGAD NARAYAN AGRO FOODS PVT LTD

E-593 TO 596 & f- 609 TO 615, INDUSTRIAL AREA KARNI EXTENSION BIKANER (RAJ)
POSTAL ADD: F- 137, BICHWAL INDUSTRIAL AREA BIKANER (RAJ)
GSTIN:08AADCN7639L1ZW EMAIL:NAGADNARAYAN@GMAIL.COM

No: IDC/Appeal:(" L& ‘
: Date: 20.09.2021

To,

The Secretary
RIICO Limited
Udhyog Bhawan
Tilak Marg ‘
Jaipur (Rajasthan)

Subject: Second Appeal Against Ex- Parte order No. Legal/Appeal/Chairman-
3/2019/504 Dated 25.08.2021 Passed by Chairman RIICO Ltd Jaipur.

. Dear Sir ‘

“With Reference to subject above Kindly find enclosed the second appeal No. 4168, dated
20.09.2021 in Seven sets, present by company before Infrastructure Development
Committee (1.D.C) RIICO Ltd Jaipur, against the Ex- Parte order no.
Legal/ Appeal/ Chairman-3/2019/504 Dated 25.08.2021 Passed by Chairman RIICO Ltd
Jaipur. Kindly inform to all seven departments regarding to this appeal.

Thanking you

For Nagad Narayan Agro Foods Pvt Ltd
c——rrnyma’)‘z,‘fé,
Narayan Das Tulsani
(Director)
For Needful Action
FA/Advisor (A & M)
Secretary ,
CGM (BP)/CGM (Sez)
GM (infra/Fin/PR) / GM (Civil)/ GM (inv)
OSD (Land) '
DGM IT For Uploading on website
Sr. DGM (Law)

Noken Wo C‘)Q \3 QQQQ}K;\ SQ{B & Seco 1& Q\‘QC& Q\\\L be\\)\‘\“%
?Z\o (SN Qw&{ ANV \‘-— 1\\(> AP LY \P\‘\\X Clx& &xm:&b hm&@&k,

* Monan Modl
BIKANER
77

2
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50 2:0151-2250410, 2250464
. ] MOB NO. 9928912610
FSSAIL 10018013001679

NAGAD NARAYAN AGRO FOODS PVT LTD

E-593-596 & F-609-615, KARNI INDUSTRIAL AREA , BIKANER- 334001 (RAJASTHAN)
POSTAL ADD: F- 137, BICHWAL INDUSTRIAL AREA BIKANER (RA.J)
GSTIN:OS8AADCN7639L1ZW EMAIL.NAGADNARAYAN@GMAIL.COM

o5 HEE - HY 6y | T : 20.09.2021

Jar #,

Infrastructure Development Committee (IDC}
Udyog Bhawan
Tilak Marg,
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A. State of Kerala V/s K.T. Shadull Yusuf S.C (1977) A.L.LR. 1627
Hon Supreme Court held that one of the rule which constitute the part
of principal of natural justice is the rule of audi alteram pattern which
required that no man should be con demned un heard.

B. Khem Chand V/s Unior of India (1958) SCR 1080 S.C

‘ Hon Court held that the person charged must not only given an
opportunity but such oppurtunity must be reasonsable one. He should
be informed about the charge or charges levelled against him and also
evidence which is shought to be established.

C. Dhakesari Cotton Mills limited V/s Commissioner of Income Tax
West Bengal AIR 1955 SC 65
Hon Court held that it should give full opportunity to the assessee to
place any relevant material on the point that it has before the tribunal.

D. Mahaveer Conductors V/s A.C.T.0O. (1997) STC 65, 70 (RHC)

Hon -Court observed that when the law required giving an opportunity
to a person against the propsed levy, it is not an mere empty formality
to make order as a matter of course as foregone conclusion but it
implies that person against whome action is proposed has a fair
opportunity.

P \

. ,? peed Automobiles Ltd V/s Assistant Commissioner of Commercial
' £Xax (2003) 132 STC 461, 465 (M.P.) _

A \ n Court held that Petitioner must be afford adequate opportunity to

¥ @ fend his assessment proceedings All documents which are material

> / %L d relied on against the petitioner must be available to the petitioner
w3t terms of rules with view to find out that whether case of tax evasion

" is made out or not.

M/s Dex Agro Sweetners Pvt Ltd. V/s Uttarakhand Environment
Protection & Pollution Control Board at Uttarakhand at Nainital.
Writ Petition (M/S) No. 1187 of 2018 order date 09.05.2018

.G, ‘M /s Daffodills Pharamaceuticals V/s The State Of Uttar Pradesh on
13 December, 2019 Civil Appeal No. 9417 of 2019. Supreme Court of

India.
H. TVL. Sendamarai Steels V/s The Commercial Tax Officer Writ

Petition No. 15359 to 15361 of 2011 and M.P. Nos. 1 of 2011 (Three
cases) Decided on 01.08.2011 Madras High Court.

1. Smt. Santosh Jilowa & Others V/s State of Rajasthan & Others
S.B. Civil Writ Petition No. 3684 of 2016 Decided on 12.05.2016,
Rajasthan-High Court (Jaipur Bench) Single Bench

J. Gena Ram Tak V/s State of Raj'asthan, Civil Writ Petition No. 2265 of
2007 decided on 20.08.2007, Rajasthan High Court (Single Bench)

K. V.K. Gaur V/s State of Rajasthan and Other, Civil Special Appeal
(Writ) No. 352 of 2005 in S.B. Civil Writ Petition No. 4251 of 1994
Decided on 05.10.2010. Rajasthan High Court (Jaipur Bench)

(Raj.) S’v 20 .4, &
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L. Petitioner is a Private Ltd. Company order Writ Petition 11843 of
2020 ORDER (Per Hon'ble Sri Justice M.S. Ramachandra Rao) High
Court for The State of Telgana, Hyderabad Decision Date 13.08.2020.

M. M/s Jansons Industries Limited Namakkal Distt. V/s State Tax
Officer Namakkal District Writ Petition No. 10605, 10610 & 10615 of
2020 and WMP. Nos. 12885, 12887, 12889, 12891, 12893 & 12896 of
2020 decided on 21.08.2020 Madras High Court.

N. Navneet R. Jhanwar V/s State Tax Officer & Other Writ Petition No.
WPC 443/2021 decided on 17.03.2021 Jammu & Kashmir High Court,

Jammu.
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Recoding of reasons is an essential feature of dispensation of justice.
None-recording of reasons could lead to dual infirmilities, firstly it
may cause prejudice to the affected party and secondly, more
particularly, it may hamper the proper administration of justice.
These principlas are applicable to administrative or executive actions

B. Bharat Constmctiofxs Company V/s Commissioner of Commercial Tax, MP
and Others. Writ Peititon No. 2012 of 2000 Decided on 22.01.2013, Madhya

Pradesh High Court (Indore Bench).

C. ‘Devi Food.Products V/s A-One Products Decided on 19.08.2010, Rajasthan
High Court (Jaipur Bench) Single Bench. .
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RAJEEV AERON & COMPANY Op. Bal Bharti School,

CHARTERED ACCOUNTANTS gﬁﬁﬁé%ffharhad’ BIKANER (RAJ)

Ph. : 0151-2944777 Mob. : 63754 50488
: w RAJIV AERON .
’ ' Mob. : 94142 48787, 82095 25948

E-mail ; rajivaeron@gmail.com

CERTIFICATE

This is to certify that the capital investment (without depreciation including
pre-operative expenses) made by the M/s NAGAD NARAYAN AGRO
FOODS PVT LTD,CIN: U15203R]2011PTC036109 having its Industries
situated at E-593 to E-596 & F-609 to F-615 (Karni Extension), Karni Industrial
Area, Bikaner as on 08th October, 2022 is Rs. 16,54,17,819/- (Sixteen Crore fifty
four lakhs seventeen thousand eight hundred nineteen only) |

The details of investments in various subheads are as follows:

S.No. Item - Investment
1. Land 6,02,98,790.00
2. | Building ' 7,89,40,102.00
3. | Plant & Machinery 2,48,34,679.00
4 | Car ' 13,44,248.00
Total: ‘ : 16,54,17,819.00

I have verified the above investment with the books of accounts of the
company and certify that the aforesaid information is verified and certified to
~ be true. |

For M/s Rajeev Aeron & Conipany
‘ Chartered Accountants

(CA Rajeev Aeron) Proprietor

~ M.No.073558
F.R.No.028355C

- UDIN: 22073558 AZBGLM8628
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AN X~

Rajasthan State Poliution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

N Phone: 0141-5159600,5159695Fax: 0141-5159697
N . www.rpcb.nic.in
Registered
File No F(MUID)/Bikaner(Bikaner)H(1)/2011-2012/7521-7523 -
Order No :  2011-2012/MUID/810 Dispatch Date: 17/01/2012
. M/s RICO Ltd.

Regional Manager,Bichhwal ,
District:Bikaner ( _
Sub: Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application(s) for Consent to Establish dated 20/12/2011 and subsequent correspondence.

Sir,
Consent to Establish under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be
referred as the Air Act) as amended to date and rules & the orders issued thereunder s
hereby granted for your RIICO Industrial Area plant situated / proposed at Karnj
Extension  Tehsil:Bikaner District:Bikaner . Rajasthan under the provisions of the said
CAct(8). This consent is granted on the basis- of examination of the information furnished by

‘you In consent application(s) and the documents submitted therewith, subject to the
fo||owmg conditions:- '

—

1 That this Consent to Establlsh is valid for a period from 20/12/2011 to 30/11/2014 or
date of Commencement - of production / commissioning of the project or activities
whichever is earlier .

~ 2 That this Consent is granted for manufacturing / producing  following products 7 by
products or carrying out the following activities or operation/processes or providing
: following services with capacities given below.
P%@

%/ Particular : Type Quantity / Capacity
77 .

\$"™> | INDUSTRIAL AREA DEVELOPMENT Activity 86.82 HECTARE

fe

3 That in case of any increase in capacity or addition / modification / alteration or change
in product mix or process or raw material or fuel the pro;ect proponent is reqwred to
obtain fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before iral
operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as

consent to operate. ' _ W
1]
- \ :" e .

zﬁ\mw‘
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- Rajasthan State Pollution Control Board N,
4, Institutional Aréa, Jhalana Doongari, Jaipur-302 004 \\\
Phone: 0141-5159600,5159695F ax: 0141-5159697 Q‘:%gg
www.rpcb.nic.in
Registered
File No F(MUID)/Bikaner(Bikaner)H(1)/2011-2012/7521-7523
Order No : 2011-2012/MUID/810 _ , Dispatch Date: 17/01/2012

5 That in case any category ‘A’ or category ‘B’ project as mentioned in the
schedule of EIA notification dated 14.09.2006 (with amendments till date) come
up in the industrial area then that individual industry/project will have to obtain
environmental Clearance from the competent authority prior to its
commencement/construction. '
6 That -the Environmental Clearance shall be obtained from the State Level Expert
Appraisal Committee, Rajasthan for installation of CETP. ,
7 That Environmental Clearance shall be obtained as per schedule prescribed in
the EI\A‘ Notification dated 14.09.2006 with subsequent amendments for the
_Indust‘rialArea. o ’ oy
3 That entire waste water of the industrial area shall be treated in the proposed
CETP and treated waste water shall be reused by the industries maintaining zero
discharge status within/outside the industrial area.
9 That permission of Central Ground Water Authority  shall be obtained for
withdrawal of ground water before starting operation of the industrial area and
prior to obtain consent to operate from the Board. E
~10 That individual unit coming up in the area shall obtain separate consent to
establish and consent to operate individually - and  shall comply with the
provisions of the Air (Prevention & Control of pollution) Act, 1981, the Water
(Prevention & Control of Pollution) Act, 1974, the Environment (Protection) Act,
1986 and Rules and Notifications issued thereunder.
11 That this consent to .establish is being issued for development of industrial area
in 86.82 Hectares. :
12 That projectwshall,be executed as per the plan approved by the competent
authority. : ’
' That the Project Propo\ne}nt‘ shall _g:orh, l'y with the provisions of Hazardous Waste
“(Management, Hand Img&TransboundaryMo(/ement ‘Rules, 20085y e
14 That the cost of project shall not exceed Rs. 47.54 crore.

15 That,  not withstanding anything provided hereinabove, the State Board shall have
power and reserves its right, as contained under section 27(2) of the Water Act and
under section 21(6) of the Air Act to review anyone. or all the conditions imposed
here in above and to make such variation as it deemed fit for the purpose of
compliance of the Water Act and Air Act. ‘

15 That the grant of this Consent to Establish is issued from the environmental anglé
only, and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid dowh in all other laws for the! time-being
in force, rests with the industry/ unit/ project proponent.

(Aﬂ/\/u.m“ I : ’Q&T}(
ﬂ AP 2006 @ TR JEFTI
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

ey | Phone: 0141-5159600,5159695Fax: 0141-5159697
] www.rpcb.nic.in
' Registered
File No : F(MUID)/Bikaner(Bikaner)/1(1)/2011-2012/7521-7523

Order No : 2011-2012/MUID/810 Dispatch Date: 17/01/2012

17 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could ‘be instituted
against you by the State Board for violation of the provisions of the Act or the Rules
made thereunder.

This Consent to Establish shall also be subject, beside the aforesaid specific conditions.
to the general conditions given in the enclosed Annexure. The project proponent will
comply with the provisions of the Water Act and Air Act and to such other conditions as
may, from time to time, be specified by the State Board under the provisions of the
aforesaid Act(s). Please note that, non compliance of any of -the above stated conditions
would tantamount to revocation of Consent to Establish and project proponent / occupier
shall be liable for legal action under the the relevant provisions of the said Act(s).

This bears the approval of the competent authority

Yours Sincerely

i (o
Group Incharge
_ Copy To:-
51)/ z/'l/Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bikaner.

s 2 Master File. ﬁ |

Group Incharge
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t o ‘prior environmental clearance as Is mandated under )
» Net;ﬁcat&on 2006. It is to reiterate that the EIA Notlﬁcatlon, 2006 mandates
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AN 6

No. J-11013/41/2006-1A.14(1)
Government of India
Ministry of Environment & Forests

v : Paryavaran Bhawan,
CGO Complex, Lodhi Road
New Delhi - 110003

E-mail: pb.rastogi@nic.in
Telefax: 011-24362434

Dated 12" December, 2012
Office Memorandum

Subject: Consideration of proposals for TORs/Environment Clearance/ CRZ Clearance
: involving violation of the Environment (Protection) Act, 1986 / Environment Impact
- Assessment (EIA) Notification, 2006 / Coastal Regulation Zone (CRZ) Notification,

2011 - reg. ‘

The Environment Impact Assessment Notification (EIA), 2006 and its amendments thereafter
require all new projects or activities and / or expansion and modemization of existing projects or
activities listed in the schedule to the said Notification with capacity beyond threshold limits prescribed
thereunder, to obtain prior Environment Clearance under the provisions thereof, Similarly, CRZ
Notification, 2011 imposes certain restrictions on the setting up and expansion of industries,
operations or processes and the like in the CRZ. '

2. Instances have come to the notice of this Ministry where without obtaining the required
clearance under the aforesaid Environment Impact Assessment Notification, 2006 and / or CRZ
Notification, 2011, the construction / physical / operation activities relating to the projects have been.
started at the sites. Such activities amount to violations under the Environment {Protection) Act, 1986
/ EIA Notification, 2006 / CRZ Notification, 2011 (henceforth referred to as violations).

3. The cases for granting Environment Clearance / CRZ Clearance for such projects are at

* present being dealt with in terms of OM of even number dated 16.11.2010. Now, it has been decided
in that in supersession of this OM, the procedure henceforth stated in this OM will be followed while
dealing with such cases.

4. The violations could come to the notice of the Ministry at various stages of processing of the
proposals, i.e.; ‘ '

i. Processing the case in the Ministry before referring the same to the Expert Appraisal Committee
(EAC) for TOR/ Environment Clearance / CRZ Clearance:

ii. During the deliberations in the EAC meeting and recorded as such in the minutes of the meeting;
and; : _

iii. Processing the case in the Ministry after the receipt of recémmendations of the EAC but before
granting TOR / Environment Clearance/CRZ Clearance.

5. As soon as any case of violation comes / is brought to the notice of the Ministry / EAC, the
Ministry / EAC will proceed to verify the veracity of the complaint through the concerned Regional
Office /QL MoEF / State Government / CZMA. Of course, such a verification will not be required in case

e B o ,"«\\
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the project proponent does not contest the allegétion of violation. Once the Ministry / EAC is satisfied
that it is a violation case, before proceeding any further in the matter, the following will need to be
ensured in the matter:

i.  The matter relating to the violation will need to be put up by the Project Proponent to the Board
of Directors of its Company or to the Managing Committee / CEO of the Society, Trust,
partnership / individually owned concern for consideration of its environment related policy / plan
of action as also a written commitment in the form of a formal resolution to be submitted to
MoEF to ensure that violations will not be repeated. For this purpose, a time limit of 60 days will
be given to the project proponent. In the meantime, the project will be delisted. In the
eventuality of not having any response from the project proponent within the prescribed limit of
80 days, it will be presumed that it is no longer interested in pursuing the project further and the
project file will be closed, whereafter the procedure will have to be initiated de novo by such
project proponents. i

ii. The State Government concemed will need to initiate credible action on the violation by invoking
powers under Section 19 of the Environment (Protection) Act, 1986 for taking necessary legal
action under Section 15 of the Act for the period for which the violation has taken place and
evidence provided to MoEF of the credible action taken.

ii. The details of the project proponent and a copy of the commitment, etc., mentioned at (i) above
will be put on the website of MoEF for information of all stakeholders.

6. Once action as per para 5 above has been taken, the concerned case will be dealt with and
processed as per the prescribed procedure for dealing with cases for grant of TORs / Environment
Clearance / CRZ Clearance and appropriate recommendation made by the EAC/decision taken by the
Ministry as per the merit of the case.

7. It may be clarified that the consideration of proposals for giving TORs/ Environment clearance .
/ CRZ clearance for violation cases will not be a matter of right for the project proponent. In cases of
serious violations, the Ministry reserves the right to outrightly reject such proposals and not consider
the same at all. '

8. The aforesaid procedure, as stated in para 4 to 7 above will apply mutatis mutandis to the

cases handled at the State level by the State Environment Impact Assessment Authorities (SEIAAs)/
State Level Expert Appraisal Committees (SEACs).

fg@*iﬁsues with the approval of the competent authority. m d_/\,‘ v
A\ g uism o8

1S \ (Dr. P.B. Rastogi)
} | ; Director

‘Officers of IA Division.

rsons/Member Secretaries of alf the SEIAAs/SEACs.
rman, CPCB, N. Delhi. :

airpersons / Member Secretanies of all SPCBs / UTF?CCs.

Copy to:
1. PS to MEF.
2. PPS to Secretary (E&F).
3. PPS to JS (AT).
4. Website of the MoEF .
5. Guard File.
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- From: Regional Office, RSPCB, Bikaner
Sent: 03 August 2022 14:21
To: narayandastulsani@gmail.com
Subject: Fwd: Regarding request to provide information in NGT Matter

---------- Forwarded message ---------

From: Regional Office, RSPCB, Bikaner <ro.bikaner@gmail.com>

Date: Wed, 3 Aug, 2022, 11:57 am

Subject: Regarding réquest to provide information in NGT Matter

To: <narandastulsani@gmail.com>, HO RSPCB Legal <legal.rpcb@gmail.com>

Sir,

In the above subject it is submitted that on the basis of your complaint a case is registered in
Hon'ble NGT as OA no. 407/2022. You have mentioned various letters & orders as annexures in the
submitted complaint application. Hon'ble NGT has constituted a Joint Committee to furnish factual
report in this matter. o

Therefore, you are requested to provide the detailed application alongwith all attached annexures
either in soft copy through mail or by physically in this office. So that information may be provided
to members of the joint committee timely. '

Regards
Regional Officer
RO, RSPCB, Bikaner
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Naryan Das Tulsani <narayandastulsani@gmail.com>
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- would ,be appropriate to have a factua[ and action taken report from a Joint Committee
comprising of concerned Regional Office of MoEF & CC, CPCB, CGWA, State PCB and District

 magistrate, Bikaner, State PCB will be Nodal agency for coordination and compliance.
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ﬁ Gmaﬂ ' Naryan Das Tulsani <narayandastulsani@gmail.com>

IN THE MATTER OF CASE NO O A 407/2022 REGISTERED IN NATIONAL GREEN
TRIBUNAL NEW DELHI

NARAYAN DAS TULSANI (BIKANER) <narayandastulsani@gmail.com> Tue, Aug 9, 2022 at 2:24 PM
To: "dm-bik-ri@nic.in" <dm-bik-rj@nic.in>

Dear Sir

~ Kindly Find Enclosed the Documents and Order Dated 11.07.2022
Passed by National Green Tribunal Principal Bench New Delhi in the
Case No. O.A 407/2022 for Kind Perusal and needful action.

Thanking you
- Regards .
Narayan Das Tulsani
Bikaner (Raj)
Mob No: 9928912610

yrk| DIST COLLECTOR 6893.pdf .
3912K
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M Gmail

Naryan Das Tulsani <narayandastulsani@gmail.com>

Dear Sir Kindly Find Enclosed the Documents and Order Dated 11.07.2022 Passed
by National Green Tribunal Principal Bench New Delhi in the Case No. O.A 407/2022
- for Kind Perusal and needful action. Thanking you Regards Narayan Das Tulsani

Bikaner (Raj) Mob No: 9928912610

Naryan Das Tulsani <narayandastulsani@gmail.com>
To: iro.jaipur-mefcc@gov.in. -

Dear Sir

Tue, Aug 9, 2022 at 2:30 PM

Kindly Find 'Enclosed the Documents and Order Dated 1 1..07.2022
Passed by National Green Tribunal Principal Bench New Delhi in the
Case No. O.A 407/2022 for Kind Perusal and needful action.

Thanking you
Régards ,

Narayan Das Tulsani
Bikaner (Raj)

Mob No: 9928912610
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. M Gmaﬂ ’ . Naryan Das Tulsani <narayandastulsani@gmail.com>

IN THE MATTER OF CASE NO O.A 407/2022 REGISTERED IN NATIONAL GREEN _
TRIBUNAL NEW DELHI |

Naryan Das Tulsani <narayandastulsani@gmail.com> : Tue, Aug 9, 2022 at 2:29 PM
To: rdwr-cgwb@nit.in o '

Dear Sir

Kindly Find Enclosed the Documents and Order Dated 11.07.2022
~ Passed by National Green Tribunal Principal Bench New Delhi in the
Case No. O.A 407/2022 for Kind Perusal and needful action.

Thanking you
Regards
| ‘Narayan Das Tulsani
" Bikaner (Raj)
‘Mob No: 9928912610

’ gk REGIONAL DIRECTOR CGWA JAIPUR 6896.pdf
' 3915K .
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